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2/6.1.1  1997 

4PS, 

I 

-565/96' 

Counsel for the applicant : Mr.N.P.Dixit 

Heard the learned counsel for the applicant. •. 

Adiit. Issue notices to the respondents to file 

written statement within four weeks. Rejoinder, if 

any,rr 1y be filed within two weeks thereafter. Requisites 

to be filed within a  week. List on. 6. 1. 1997 before the 

&'< 	 ,.Registrar for •conpletion of pleadings.. 

Prayer for interim relief is refused. "  

..........
. 	 . 	

0 	

( 	
otra  

ViceChairman 
AIr. 	 . 

The learned counsel for the appic.n Shri 
M.P.Djxjt is present. Mr.D.G.Dastidar, Jr. to 

Gautm Bose appears for the respondents. 
Noces have been issued to the respondents. 
Put up on 19.2. 1997 for fi ling W/s. 

M.L.paswan ) 
Registrar I/c 

The learned counsel for the applicant Shrj 

M.P.Dixit is present. Shrj Gautam Bose, learned 

counsel appears for the respondents, W/s has not 1  

been filed as yet. Put up on 16.3.1997 for filing W/Ns. 

( s..P.a1- ha •) 
Dy.Registrar I/c 

r 



4/18. 3. 1 

rips. 

The learned counsel for the applicant is present. 

None for the respondents. No W/shas yetbeen 

Put up ôn3O.1g7 for filing W/s. 

(S. .Sinha ) 
Dy.Registrar I/c 

1997 	None for' the parties. No W/s'has 'yetbeen filed. 

Put up on 30.5.1997 for t filing W/s as a 12,oA~ qc Ohna c e.  

inha 
Dy. Registrar I/c 

None for the parties. No Wy's has yet been 

filed, though sffjcjènt time 'waS give-i therefore. 
In the circumsta'nces, let it be 'listed bfore the 
Hon•'ble Bench foE direction on 9.7.197. 

S. Pinha 
Dy.Registrar I/c 

	

0/ 9.7.97. 	Shri G. Bose, the counsel for the respondents. 

Shri M.P. Dixit, the counsel for the appicnt 

prays for three weeks time to file rejoinder. Al1owed 

List it on 27.8.97 for direction. 

Tk 

	

/CBS/ 	 (U.N. Mehrotra) 
S 	

' 'dice-chairman 

5/30., 4 

MPS. 

1997 

LJ 	- 



(. 
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8 / 27.8.97. 	Shri (1.P,Dixit, the counsel for the applicant. 

Shri G. Bose, the counsel fdr th& respondents. 

/ 4 The learned counsel for the applicant states that he 
/ 	 4' 

T 	 shall be filing rejoinder t1uring the course of the day. List 
I, 

on 3.10.97 for hearing before the Single Ilember Bench. 
rt7 

/c 5/ 	 (V.N. Plehrotra) 

Vice-chairman 

3.ho.97 
Since the Bench is not available, 

list on 27.11,97 for hearing. 

V.K. Sriiastava) 
Dy..Registrar 

io./ 27.11.97. 	The case is adjourned to be listed on 6.2.98 

for hearing. 

/ 85/ 	 (5. Das Gupta) 	 V.N.ehrotra) 
Member (M) 	 Vice-chairman 

11/06.02.98 Shri M..ixit, counsel for the applicant. 

On the request madeby Shri G.Bose, counsel 

for the responctents, case is acijourneato 16.04.1998 

for hearing. 	 \ 

(V . 1,4 • Meh rot ra) 
sJ 	 Member(A) 	 Vice-Chaizman 

12.116.4.98. 	Shri M.P. Dixit, the counsel for the applicant. 

Shri 6. Bose, the counsel for the respondents. 

By mutual consent, the case is adjourned to 

15.5.98 for hearing. 

/c 3Sf 	(G.iARASIi1H1UI) 

11U18ER (j) 

(L.RK. PRPiSAD) 

MEMBER () 



Oh - 565/96 

Mith consent of both the parties, caste is. 

adjourned to 27.07.1998 for hea4g. 

(L.R,K.Prasad) . 	 (V..MehrOtra) 
Mener (A) 	 . 	ViceUiairman 

As prayed by the learned counsel for 

the applicant list for heaii.g on 24.89.  

I 	 t 

( L.R.K.Prasad ) ......... 
Mrnber (A) 

15/24.08:98 	Shri M.P.Dixit, counsel for the applicant. 

List ori28.09.1998 for hearing. 

(L.R.K.Prasad) 
iember(A) 

.. .. ......... 

16./ 28.9.98. 	Shri M.P. Dixit, the counsel for theapplicaht. 

None for the respondents. 	. 	 . 

The learned counsel for the applicart stat 64 that 

due to rainy reason, the respondents' counsel ha not coma. 

Let it be adjourned to 23.11.98 for heari. 

I 85/.. 	 . 	 .' 	. 	. (LAKSHAN JHA) 

MEMBER 

7./ 23.11.98. On the reque8t made by Shri M.P. Dixit, the counsel 

for the applicant, list it on 11.1 .99 for hearing. 

OV  
/CE35/ 	 . 	(LAKSHMRN JHA) 

{V1EMBER () 

13./ 15.5.98. 

SKI 

14/27 .7 .98 

SKS 

-I 
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Order Sheet 
... ... ... ... Application No.... 	 in - .............................. 

Applicant (s) ... ... .. ... ... ... ... ... ... ... ... ... ... ... ... _. 
...Responderit (s) ... ... ... ... ... ... ... ... ...  

Advocate tot Applicant (s) 	 - Advocte tor Respondent (s) 
- r 	.. . . .. . . ..1

0 

Note of Ressty 	 Orders of the Tribunal 

18/11... 199 

M. 

19/8. 3. 1999 

M. 

20/9.3.99 

List it forh earing on 8.3.19909. 

L.R.KPrasad ) 
mber (A) 

4 

List it for hearing on 931999 

.Narayari 
Vice-Chairman 

Let it be listed for hearing on 10399 for 
want of time. 	- 

L 

(S.Narayan) 
MPS 	 Vice—Chairman) 

21. 

/ça / 	 (S.,RIYAN) 
VIC CHA.IR11Mi 

22.1 10.3.99. 	Shri M.P. Dixit. the counsel for the applicant 

Shri C. Bose,'the counsel for the respondnts. 

y mutual consent let it be adjcijrned to 

16.3.99 for hearing. 

/CBS/ - •- 	 (s?M~AR AY AN) 
- 	 \JICE—CHMIR(IAN 

At::; 
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23./ 16.3.99. 	Shri.M.P. Dixit, the counsel for the applicant. 

Shri G. Bose, the counsel for the respondents. 

By mutual consent of the parties, the case is 

adjourned to be taken up on 6.4.99 for hearing. 

/CB5/ 	 (LAKSHMMN JIdM) 

MEMBER 

	

24/06.04.99 	Shri M.i.Dixit,\counsel  for the aplicànt. 

Shri G,l3ose, counsel for the respondents. 

By mutual consent of the parties, the case is 

adjourned to 07.05.1999 forkx hearing.. • 

(S.Nazayan ) 
Viee-caizman 

25t7.5.999 	List it forheaig on ,  26.7.1999 

_4A. 
Member L R.K Prasad ) 

Member (A) 

26 

24. 1.1. 99 	For want of tibe, hearing is 
CM 	adjourned to 17,9.99, 

(L.R.K,Prasa d) 	 (S.Narayan). 
Ilernber(R) 	• 	Vice_Chairman 

	

271XO 17.9.99 	List it for hearing on 2.11.1999 

AKJ 	 (L.J1-u) 	• 	 (L.R.K.PRASAD) 
MENBER(J) 	 NENBER() 



ei 

V-. 	
- 	0.4. 

28/2.11.99 	List it for hearing on 28.12.9 

	

(kshman ha) 	- 
SPK 	 Muber (3) 	 Menber(A) 

29/28e 12 e 99 	sh m P.Dixit j  counsel for the applican 

Sh, V.Jha, Jr.. tosh. Bose, counsel for the resp. 

Counsel for he applicant pra7s for adjourn 

merit, lIst it for hearing on 28.1.2000 

pfr 
AKI 	 (L .J) 

NM13ER(J) 

30/28.1 .2000 	For want of time., list it for hearin. 

on14.3.20Ô0. 

. L. Mmingliana ) 	 ( S. trayan •) 
SKS 	 I4ernber (A) 	 Vice-Chairr an 

	

31./ 14.3.2000. 	- 

For unt of time, 'hearing is adjourned to 16.5,20 0. 

(5 NMN) 
1PiBiR () 	 VICE-CHMIRrl 	. 



34/ 

\ 

32/1.-5- .2OOO As D.B. of Court 	i is ndt available, 

list it for hearing on 19.7.2000 

I .  

	

SKS 	(. 	Hmingl ana)/M(A) 	(Lakshman Jha )/M(J) 

3/19.7.2000&hti M,P,Dxit, counl for the applicant. 
Shri. G.BoSe, counsel for therespondents. 

/ 
- With mutual consent, list it or 

heri \ Ofl 4,8,2000, 

L. Hm 	i.ana ) 	 ( LikshmCJha 
MS. 	 Member (A) 	 Member (J) 

8.2000 	 For wat of time, list it for hearing 
on 19.9. 2 000j h 
( L. Hmingliana ) 	 C Lakhman Jha ) Member (A) 	 Mernbx (j) 

	

15/19.9.2000.. 	Shri M..Dixit, counsel for applicant 

Shri G.l3ose, counsel for respondents 

Withmutual 
Lconseriti list it for hearing on 28,9.2000, 

EV 
LaksJha ) SRK/ 	 Menber(J) 

/ 
c 



37 
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-;: 

36/28.11.2000 	None for the applicant 

Shri G. Bose, counsel for respondents 

Th 	 Lit it for hearing on 2'7.11.2000. 

SKS 	 S 	 • taksbrnan Jha )/M(J 

(27.11. 	00C 	Shri M.P.Dixit, counsel for the applicant. 

Shri G.Bose, counsel for the respondents. 

With mutual consent, list it for 
/ 

hearing on 8.1.2001.. 

( L.R.K,Prsad ) ( S.Narayan ) 

Member (A) Vice-Chairman 

38./ 8.1.2001. 

As per resolution taken in bar on the sad 

demise of Hon'ble 1r. Justice C.N. Tiwary, (Retd), the 

case is adjourned to 5.3.2001 for hearing. 

(L.R.K. PRAsi1o)/r9() 	 (S. NARAYMN)/V.C. 
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39./ 5.3.2001. 

Shri'Ii.P. Dixit, the counsel for applicant. 

Shri G. Bose, the counsel for respondents. 

Heard learned counsel appearing on either 

side. Referring to an order dated 8.1 .2001 issued 

by the respondents railway,.it was submitted that the 

grievances asl'ai'd d'own1h the instanfOAhá 
-> 	' 

since been redressd. Accordingly, this OA has 

beconeinfxjjctuous .The copy of the said order is 

placed on record. 

OThis OA isdismissed as withdrawn. 
r 	 - 

	

(L. HMINGLIANA)/11(A) 	 (s. NARAYAN)/U.C. 


